AUTHORITATIVE ENGLISH TEXT

BILL NO. 21 OF 2015

THE HIMACHAL PRADESH PRIVATE MEDICAL EDUCATIONAL
INSTITUTIONS (REGULATION OF ADMISSION AND FIXATION OF FEE)
AMENDMENT BILL, 2015

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)



THE HIMACHAL PRADESH PRIVATE MEDICAL EDUCATIONAL
INSTITUTIONS (REGULATION OF ADMISSION AND FIXATION OF FEE)
AMENDMENT BILL, 2015

ARRANGEMENT OF CLAUSES
Clauses:
1. Short title.
2. Amendment of section 2.

3. Amendment of section 3.



Bill No. 21 of 2015

THE HIMACHAL PRADESH PRIVATE MEDICAL EDUCATIONAL

INSTITUTIONS (REGULATION OF ADMISSION AND FIXATION OF FEE)

Short title

Amendment
of section 2

Amendment
of section 3

AMENDMENT BILL, 2015
(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A

BILL

turther to amend the Himachal Pradesh Private Medical Educational
Institutions (Regulation of Admission and Fixation of Fee) Act, 2006 (Act No.16
of 2006). Be it enacted by the Legislative Assembly of Himachal Pradesh in the
Sixty-sixth Year of the Republic of India as follows:-

1.

2.

This Act may be called the Himachal Pradesh Private Medical
Educational Institutions (Regulation of Admission and Fixation of Fee)
Amendment Act, 2015.

In section 2 of the Himachal Pradesh Private Medical Educational
Institutions (Regulation of Admission and Fixation of Fee) Act,2006
(hereinafter referred to as the ‘principal Act’), for existing clauses (e)

and (j), the following clauses shall respectively be substituted, namely:-

“(e) “management category” shall mean and imply seats in an
institution as specified by the State Government from out of the

sanctioned intake other than those reserved for State quota; and

(j) “Private Medical Educational Institution” means an institution not
promoted or run by the Central Government, State Government or
Union Territory Administration or any agency or instrumentality of the
Central or State Government and includes a Private Medical
Educational Institution established by or affiliated to a private
university;”.

In section 3 of the principal Act, for sub-section (6), the following sub-
sections shall be substituted, namely:-

“(6) If, the State Government is satisfied that the institution affiliated to

the Himachal Pradesh University or any other University has



contravened any of the provisions of this Act, it may recommend to that
University for withdrawal of recognition or affiliation of such
institution.

(6a) In order to ensure common standards for maintaining the
excellence of Medical Education in the State, the Himachal Pradesh
University shall have the exclusive power to affiliate Private Medical
Institutions set up in the State; and

(6b) Notwithstanding anything contained in this Act, the Private
Medical Educational Institutions shall be bound to comply with all the
rules, directions and notifications issued by the State Government, from
time to time, and provide all such facilities and assistance as are

required to implement such rules, directions and notifications”.



STATEMENT OF OBJECTS AND REASONS

Section 3 of the Himachal Pradesh Private Medical Educational
Institutions (Regulation of Admission and Fixation of Fee) Act, 2006 provides
for regulation of admission in Private Medical Educational Institutions on the
basis of merit obtained in Centralized Common Admission Test. However, it
has been observed that due to some loop holes and ambiguities in definitions of
clauses (e) and (j) of section 2, the same are being misused by the Private
Medical Educational Institutions to introduce element of opaqueness and
irregularities in the admission process. Therefore, to plug such loopholes, it is
considered necessary to remove these ambiguities and to redefine clauses (e)
and (j) of section 2 and also to amend section 3 of the Act ibid, so that the
admissions are made from the Centralized examinations (AIIPMT, NEET)
conducted either by central agency (with CBSE) or by Himachal Pradesh
University and to ensure that all Private Medical Educational Institutions are
regulated under the provisions of the Act ibid. This has necessitated

amendment in the Act ibid.

The Bill seeks to achieve the aforesaid objectives.

(KAUL SINGH THAKUR
Minister-in-charge

FINANCIAL MEMORANDUM

-NIL-

MEMORANDUM REGARDING DELEGATED LEGISLATION

--Nil —
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further to amend the Himachal Pradesh Private Medical Educational
Institutions (Regulation of Admission and Fixation of Fee) Act, 2006 (Act No.16
of 2006).
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Extract of the Provisions of the Himachal Pradesh Private Medical Educational
Institutions (Regulation of Admission and Fixation of Fee) Act, 2006 (Act No. 16

Section:

of 2006) likely to be affected by this Amendment Bill.

2. Definitions.-

(a) to (d)

(k) to (o)

XXX XXX XXX XXX

(e) “management category” shall mean and imply seats in an
institution; from out of the sanctioned intake, other than those filled
by the authorized agency of the State Government, allocated to the
management of the institution for being filled by it in accordance

with the provisions of this Act;
XXX XXX XXX XXX

() “Private Medical Educational Institution” means an institution not
promoted or run by the Central Government, State Government or
Union Territory Administration of any agency or instrumentality of

the Central or State Government;

XXX XXX XXX XXX

3. Regulation of admission, fixation of fee and making of reservation.-

(1) The State Government may regulate admission, fix fee and make
reservation for different categories in admissions to Private Medical

Educational Institutions.

(2) The State Government shall ensure that the admission under all
the categories in an institution is done in a fair and transparent

manner.

(3) The State Government, may constitute an Admission and Fee
Committee, (herein referred to as the ‘Committee’)” consisting of such
members as may be specified by the State Government, by

notification, to recommend the mode of admission, making of



reservation, allocation of seats and fixation of fees etc. to the State

Government.

(4) The State Government, shall oversee the working of Admission

and Fee Committee.

(5) The terms and conditions of the Committee constituted under
sub-section (3) and its members shall be specified, by the State

Government, by notification from time to time.

(6) If, the State Government is satisfied that the institution affiliated
to the Himachal Pradesh University has contravened any of the
provisions of this Act, it may recommend to the Himachal Pradesh
University for withdrawal of recognition or affiliation of such

institution.

(7) The State Government, shall take appropriate action wherever
deemed necessary, with regard to improvement in the system of
making admissions in the institutions, charging of fee by the
institutions and on any other matter, which may be necessary to

facilitate smooth running of the system and to remove grievances.
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